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Shri N.N. Prabhudesai, Superintendent, Authorised Representative for the 

Respondent 
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HON’BLE DR. SUVENDU KUMAR PATI, MEMBER (JUDICIAL)  
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PER: DR. SUVENDU KUMAR PATI 

 

Appellant is absent.  No one represented it.  We have perused the 

case record and found that notices for e-hearing and physical hearing had 

been sent by registered post and e-mail to the appellant in its new address, 

change of which was intimated to this Tribunal by the appellant itself on 

11.02.2016.  
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2. The matter has been listed in the past on several occasions without 

any response from the appellant.  Even the revenue involved is only 

Rs.95,000/-.  Since none appearing for the appellant, the appeal is 

dismissed for non-prosecution under Rule 20 of CESTAT (Procedure) Rules, 

1982.   

         
(Pronounced in the open court) 

 

  
  

(Dr. Suvendu Kumar Pati) 

Member (Judicial) 

  

 

(Sanjiv Srivastava) 
Member (Technical) 
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